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OPEN CQJRT · 
. 

1N THE CENTRAL AUMINlsTRATIVE TRIBJNAL, ALLAHABAD 
• 

ADuIT IrnAL BENCH AT ALLAHABAD ~ .· 

* * * * 
Al.Lehaoad : oatea this 9th aay ot July, 1997 

Original App!ication No.672 ot 1994 

Cgw.1:. 

Hon•ble Mr· s. Aas 9Jpta, A.M.. 

Kotam singh son ot Late shri Angam Lel, 
Retired Gangman under Permanent Wey Inspec t or, 
Mainpur11 Resiaent of Village-Boorah Bhartara, 
Pos~Sarai Sekh, uistt-Faizabad. 

(By Shri Al'liind Kumar, Advocate) 

••••• Applicant' 

Versus 

Ul;liOh of India through : 

l. 

" 

The General Manager, Northern Railwe~, 
BarOdei House, New Delhi. 

2. Divisional Fersonnel Officer, Northern Railway, 
Allahao~. 

senior Divisional Accounts Officer, Northern Railw 
o. R. M. • s Off ice, Allahaoad. 

(shri AK Gaur, N1vocate) 
•••• Responaents 

o R ~ E R ( o r 1 1) 

By Hon• ble ty)r. S. Qas Qagte, A. M. 

ln this application filed unaer section 19 of the 

Administrative Iriounals Act, 1985 , the relief prayed 

for is t hat a directi on be given to the responaents to 

pay compound interest @ 14% per annum with ef tect 

f rom 01-4-1984 on aelayed payment of pension till the dat~ 

it is finally paid t:1f the respondents. He has also 

prayeC1 for awara of compensation for hara_ssment meted 

out to him by non-payment of interest at the market 

rate. The facte averred in the DA and the CA disclose 

that the applicant had earlier f ilect a writ petition 

in the Hon'ble High Court of Judicature ~t Allahaoad, 

which was later transferred to this Triounal ana 

renumoered as TA No.14() ot 1987 in ....tiich he claimed 

that he sha.aJ.a oe paid pension instead of oonus aJ?t1t"1' 
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provident funa accumulation as per s. R. F. Rules. It .. 
appears that the Applicant had sought voluntary retirement -
oo completioo Of 55 years Of age and he had requested 

that he should be given pension instead Of provident 

funa accumulatioo. Ihis was not aooe 1::1,' the Railways 

and he retired with provicient fund accumulatioo. A 

Bench of the Tripunal disposed Of the TA with the 

direction to take the application for voluntary 

retirement as Option for pension and give a final 

decision regarding payment Of pensial to the applicant 

within a period ot three months. It was also directed 

that in case the applicant•s prayer for pensioo was 

allowed, which was expected, to be done, the 

applicant might be required to refund the provident funa 

amount. It appears that thereafter the responC1ents 

decided to pilf pensial to the applicant on resumption of 

the bonus amount on the provident fund accumulation. 

Ibis amount was about Rs. 6,0CIJ/- whereas the .cesponaents 

actually resumed Rs.23246/- as this was the amount with 

compound interest @ 14~ per annum. 

2. The respondents have filed a counter affidavit in 

which it has not been denied that the provident fund bonus 

has been resumed together with compound interest. It 

has been stated that in terms Of s. R. P. F. Rules, this is 

to oe recovered alongwith compound interest. 

3. I heard learned counsel for both the parties and 

perused the pleadings oo record carefully. 

4. The direction given by the Tribunal in the 

TA was that the applicant•s prayer for pension should 

be consiaerea and in case it was allowed, the respondents 

would be free to resume provident fund bonus. ~mittedly, 

the provident fund paia to the applicant amounts to 

Rs. 6119/- and haa only this amount, which was actually 
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paid to the applicant as provictent funa bonus, been .resumed 

... from him, there would have been no questioo Of payD)ent 

of interest on the pensionary benefit now being claimed 

bf the applicant. It is significant that the Tribunal 

did not permit expressly resumption of the provident fund 

bonus amount alongwith interest. The responaents have 

gone bey and what was permitted and realised this amount 

with compound interest. Olce this has been d ooe, I see 

no reason why the applicant also should not be entitled 

to interest at the same rate on the terminal tienef its 

which have been al'lowe<l to him. tince the date of his 

re tiremen ~. 

5. After hearing both the parties, I am ot the 

view that the interest of justice woul<l be served it 

neither partif~ charg~any interest on the respective 

amounts due to each other. I, therefore, direct the 

respondents to refuna the compouna interest levied on 

the principal amount Of the provident furlCl which was 

paid to the applicant, within a perioci ot three months 

from the date of communication Of this oraer. V.ith 

this direction, the case stands f inaJ.ly a<ljudicated and 

once this amount is paid to the applicant, he shall 

not be entitled to any interest on the terminal benefits. 

The parties shall oear their ~ costs. 

Memoer (A} 
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